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vSifb,"I have written to the Chairman that
. (Unterruptions) ...

THE VICEECHAIRMAN (SHRI
JAGESH DESAI) : Mr. Mann, I will check
it up and allow you. (Interruptions)y. You
will be given permission. (Inferruptions)
Four Members have given notices on this
issue. (Interruptions)

o e a& ;.  gaT a1ga, 7 Fg
wigat g f& wfee =7 i 71 acfim &
I it IR W = F ArAer §
#Y @aT @IgT ¥ qCEETsr =y @ fv A
€ G AT FT ARG & AT AR A
1 goSE aAt Afge |

RE. SECURITIES SCAM

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Four Members have
given notices on this issue. Shri Gurudas
Das Gupta, Shri Dipen Ghosh, yourself
and .... (Interruptions)

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh) : Sir, what is going to be
the order of discussion ? (Interruptions)
That was a different issue. That is over.
(Interruptions)

o\ ferex awa (wow waw) ;- wEx
AW A OF a1 GO0 T § 6 A
3 @ T 919 ? meerw og fF AR Avew
o, fore gevige 9T 47 Fifeq 1 & qa%
aifgars q@ ¥ qgd adT ?

What is this ? When are you going to do it ?
I should be allowed first. (Interruptions).
I am sorry this is not right at all. (/nter-

ruptions) aig {47 3T FT FYHW Lt q
9ge AT FT A1 AT & 7
93-L/B(N)32RS5—6
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : Pleasc sit down. This
only securities scam. (Interruptions) 1 have
allowed Mr. Sikander Bakht. 1T will allow
you also. Yes, Mr. Sikander Bakht.

at fewre WA GET §IgW,  TgA-
g FUATE | TR SaTe Te & W -
W 0F g foer & wiq § g
fear o 2. .. (wreww).

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : This is 2 very serious
discussion and the whole country is watch-

ing us. Let us keep calm and quiet and
speak on the scam. (Interruptions)

SHRI YASHWANT SINHA (Bihar) :
Let us decide the form of discussion. We
are all interested in this discussion. Let
Mr. Sikander Bakht suggest what is going
to be the form of discussion. (Interrup-
tions)

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : This is a very serious
discussion and the whole country is watch-
ing us. I would like to know from Mr.
Sikander Bakht in what form he wants
to discuss the subject.

ot ferT aem @ S ag & fF &7 9T
AT § | 98 qeAE 2 X 1 9T dAaw as
& oF-uF F qEERC | A F T FET
f&. ... .. (=waw)

THE VICECHAIRMAN (SHRI
JAGESH DESAI) : Nothing except what
Mr. Sikander Bakht speaks will po on
record, ’

& foweat weq ; geT HIEE, § Ag AqS
F g ot 5 fggram § svomw
SefdT & FT AR AT @I | qH
aag a31 3@ 3@ g 71 ¢ v fggew
F1 309 o€ grow 7 wsaemr F fGAr
AT e &F 9T gETa N W SR S
A e g ond Iwaw g
ATFIT T/ WA F1 g gohqT & 9 @
g .. (wwax) § 0F fame 7 ww
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[ fewar T=7)
W IGE | AT T A 2 F oy @
g ag aw A E L
TMo AW AgHT (TNIEQATT) : HIYHY
T R Y, R AT g
(vt
siteret weay afgw (9@ wxA) : agl ox
AmaR ... (swaw)

THE VICEECHAIRMAN (SHRI
TAGESH DI;ZSAI) : On this subject I will
allow you. Please sit down. . ... (Inferrup-
tion) .... T will allow you also. ..
(Interruprions) .... 9 ﬁ-m;ﬂ-
FH ATAMG ). ..

(Interruptions) .... ....

Please sit down. Please sit down. He wants
to speak .... (Interruptions) - ... In what
form he wants to discuss .... (Inferrup-
tions) .... Will you listen to him or not ?
Without listening to him, how can it be
decided 7 . ... (Interruptions) .... 1 will
decide. .... (Interruptions) .... 1 wil
decide it. .... (Interruptions) . ...

DR. ABRAR AHMED : *

THE VICEECHAIRMAN (SHRI
JAGESH DESAI) : Nothing will go on
record. except Mr. Sikander Bakht.
(Interruptions) . ... Please sit down. Please
sit down. Dr. Abrar Ahmed, please sit
down. Nothing will go on record.

DR. ABRAR AHMED : *
" (Interruptions)

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAI) : Please sit down. Noth-
ing will go on record.

SHRI RAMDAS AGARWAL : *

SHRIMATI SATYA BAHIN :

DR. JINENDRA . KUMAR JAIN
(Madhya Pradesh) : *
" (Interruptions)

*» Not recorded.

[RAIYA SABHA]
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THE VICE-CHAIRMAN (SHRI
JAKESH DESAI) : Please sit down. This
is a very serious matter.

it forweae weEw . @=T WIgE, A T
AT & ot aF W TW@ AF F
|qTAA AT QR grera oA Ay =few § 7
TEY AT | ATAH AT FHAET F1 Y O
IR AT & 7 ot a7 R g
e TG W | IR Far & there is
something very seriously wrong feaie
o TR ) APRT R FTATT qew F A
IS AT TG H1T | AR Ao Sy
qHATR & 1 fFeft forem & Fo famray o,
dfgaar & 92 gredy, B wWEdr
T FREIE &0 F g § | 3@ @
¥ fegema AT o wd-=qaedr garg &
TeRctT oY, THEET FAIST gF AT § fam
q qar T 99 QT & | FHALT FT qr9q AT
FW@ § T AT HAIS T FW § | TR
FWT ® Fgr wrar § & swe
qfFqHe FHET TG A7 sFAAA
aqq foFer &1 0 q=rAr e & 7

Why does this House fight shy of handing
over this matter to a Committee, to a

Joint Committee of Parliament ?

A FEAT A8 g 7 oF avwn @ 9w
31 7g g f5 g ag @A F U @
§, 9@ FU © & | W A1 F S 1A F
et #19 & W ? 7 W fregifa-
fafedr a7 #1 o rm a0 wgm & 7
1 foE 9% & s@ax 7w faw
2 ? ¥ wigAw fafaeet argm ¥ ag $awr
fFar & 5 3@ 1 miw frefefafad
# dal § AR & 5qAT ag 92 Bey & fag
qarT g | §U Fgar g 5 R oFwg w5
AT aF W1 5 FqeF FT F(63g 4 TG
fear mm § 1 snfa 78 w2 < foman
AT ag I g SR g e
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sIge WM ey FAE FY AF ATHAT
war af a e g 7

SHRI DIPEN GHOSH (West -Bangal) :
Sir, .... (Interruptions) .. ..

SHRI YASHWANT SINHA : Sir, I just
want to raise a point, I have raised this
point earlier also. Are we only discussing
this in a perfunctory manner? Are we
going to get two minutes’ time on this sub-
ject ? Are we going to have a serious dis-
cussion on this? If we are going to have
a serious discussion then the proposal of
the Leader of the Opposition that the rules
be suspended and this matter be taken up
for serious discussion by the House at
once in supersession of all other business
should be considered. I want your ruling
on it. T am not in favour of ampybody
speaking for two minutes.

SHRI DIPEN GHOSH: Mr. Vice-
Chairman, I have given a notice for sus-
pensiéil of the Question Hour and to take
up this issue. If the Question Hour could
not be suspended then this issue should be
taken up after the Question Hour. I gave
a notice in writing for Short Duration Dis-
cussion and a notice for Calling Attention
today. This is a most important issue.
This should be taken up todoy itself
or Government must fay that ........

. (nterruptions) . ...

THE VICE-CHAIRMAN (SHRI
JAGESH DESAD) : All right, I will convey.

SHRI DIPEN GHOSH : Here and now
_.we want a discussion. The Finance Minister
~ cannot shirk the responsibility.

SHRI' SUBRAMANIAN SWAMY (Ultar

Pradesh) : Mr. Vice-Chairman,
THE - VICE-CHAIRMAN  (SHRIL
JIAQGESH DESAI) : Mr. Gurudas’ Das

Gupta., After him, I will allow you.

SHRI GURUDAS DAS GUPTA (West
"Bengal) : My point is very simple.

THE- VICECHATRMAN (SHRI
“JAGESH DESAI) : In what form’ de you
‘want to disguss this issue ? :
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SHRI GURUDAS DAS GUPTA ; This
is not a scandsl which involves irregalari-
ties. I think there js more scandal begause
of the slipshod, light-hearted and igrespon-
sible way in which (Interruptions)

. Please, listen to me.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : I want to know in
what form you want to discuss it in the
House. (Interruptions) . ...

SHRI GURUDAS DAS GUPTA : You
cannot put a curb on me. I feel that there
should not be any delay, not because of
the volume of money involved but bécause
of the way, the cavalier way, in which it
is being dealt with by the people whe- Are
holding the Ministry of Finance. I beliéeve,
Sir, that the C.B.I. inguiry cannot bring
out the wide ramifications. - There must

~ have been political patronage and if can

be undone only if you follow the ol
precedent, the' precedent followéd by’ the
Government led by Mr. Nehru. At the

‘time of Mr. Nehru, even in a scandal . ...

THE  VICE-CHANRMAN SHRI
JAGESH DESAI) : Only one minute, Mr.
Das Gupta. You please conclude.

SHRI GURUDAS DAS GUPTA: ....
of much smalier dimension theré was a
judicial’ prdbe. Therefore, T want an’ xime-

diate judiefal* probe aud the Houw be

allowed to. make comment an the dmm:
and, therefore, Sir, 1 want an immeduue
discussion. "~ *’

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAI) : Shiri Jaipal Reddy.

SHRI. §. JAIPAL REDDY (Andhra
Pradesh): Thank you, Mr. Vioe-Clmrmnn

. (Interruptions) .

" SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtrs) : Mr. Viee-
Chairman, . ...

-MISS SAROI KHAPARDE (Mlhan
sMra) Su', what is- ﬂ'ds"

JAGEﬁ*'Dﬁj\l) ‘He has been
ing from the beginning. T will aﬂbw yom.
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“7* SHRT JAIPAL REDDY : The nation is
reéling under unprecedented, mind-boggling
~and incalculable financial scandal. No issue
can’ be more important, more urgent and
more paramount than this. Therefore, 1
plead that the issue be taken up immedia-
tely. T also plead that the Finance Ministcr

' should make a statement here and now. I
also plead that the Janakriraman Committee

' Report, in both the parts, be made availa-
ble to us immediately and the issue be
taken 'up ‘for discussion.

) SHRI SUBRAMANIAN SWAMY : Sir,
R 1t is a question ....

‘THE- - VICEECHAIRM AN
- “IAGESH DESAIT) :
allow you

(SHRI
Miss Khaparde. T will

m’t Taw e tra“ra'ar afgat

%wmaﬁ"rwmté‘r% f& o @
- & FrEs £ fAaA] & gra Tod ®@ £
TR wANE € @ @ fF ogmany
fora faur & u< 41 3 F fau 97
L TR JBMEI -, g TF F A o1 § 98
3y g1 @ 15 N fa¥ = & orow @
Tréfdar & o a2 forem iy @ AT 379
Caqefiee 37 F ara st fadeT qw W
 dya, & axfwaw & § ag fre fraw &
maa‘r%uawwnm SIEAT 1 AL
:rmﬁ’q'tﬁm &gt A gaadt g 7R
srerer orfire 41 & (auwm)

" FHE 10 :VICE-CHAJRMAN ‘(SHR1
IAGESH DESAD): I''will answer. -

O g A, wE - frw g ¥ we
ﬁ%ﬁimmga FY HOA. TATTE 4T &,
_.§ﬁ/,§_mmm@%§ (mm)

GO . '

THE VICECHAIRMAN (SHRI
JAGESH DESAI) I will answer. (Inter-
“yuptlons)” Mr - $ikander Bakht also stated
Tater that he should lmmed]ately be allow-

;%4 to speak .after.. the .Question. Hour.

" L[ptefruptlo ') Tl‘nt is Why.1 allowed both
«of them’ to soeak’ ‘Now Mr.. Subramaman
Swamy,

[RATJYA SABHA] Scam 148

SHRI SUBRAMANIAN SWAMY : Mr.
Vice-Chairman . ...

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : In what form de you
want to discuss it ?

SHRI SUBRAMANIAN SWAMY : You
have asked in what form this House should
discuss it. The widespread demand is for
a JPC . (Interruptions).

THE VICEECHAIRMAN (SHRI
JAGESH DESAI): T will allow you.
(Interruptions). 1 have to inquire about it.
(Interruptions). 1f the right of any Member
is violated, this House will take due care
of it. (Interruptions). Once this issue has
been taken up, I cannot go to another
1issue. Let me finish this issue first,

(7et®) & sEY A T@E | oA
Wt A0 a7 gfed o T oW W
g1 uxF gavige feasmal wraiw
1 will hear you immediately after

(Interruptions). Please go to your seat and
speak. (Interruptions).

SHRI SUBRAMANIAN SWAMY : Sir,
1 am in the midst of my speech.

THE VICEECHAIRMAN (SHRI
JAGESH DESAI) : A Member’s right is
violated. It is more important.

SHRI SUBRAMANIAN SWAMY : I was
in the midst of my speech.

THE  VICEECHAIRMAN (SHRI
JAGESH DESAI) : 1 will allow you.
(Interruptions). The Member’s right is to
be protected first. I am here to protect the
right of the Member. He was arrested. So,
1 will allow him first and after that ¥
will allow you.

sl o fag wm (Tw-fadfea)
i g wE ¥ aga w e A
qfdmdz 7 F w8 dw § Iuww
F F qTE ¥ AAT TG AT WX HYA
g mimwﬁrﬂnguwmmm

g F AF H VT 280 WE fe |
_»vraﬁﬂzrgmgw 5 T farelt fas- @

& 1 AT faw & Ry agf agm g 8.
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wa_tgr%ner‘rﬁ':rﬁimg‘ra”rqtt‘rg! ‘

AT 20 TAQ FT A0 TG 40 1 UV
NG § 14-15-16 FFaTHT AT § )1
TEh TE F I e qfwmw ¥ A
TF A2 TG & wiasT =w0d 7€ wrd famr
AT | §Y w1 FIAT AT A F wA FY
RFAM Fn 91 | 'Y T fF qfng
AWT IZH FIF F Ig 7Y § | T FIAT
3 @ aiffarde § s AT F7 Araw
gt 7€ X 390 & 1 4% K@ 5o A9
F1E FAT AL & ) A TS A AT
Tt wtEd | IT w0 fF T4 FE T A
20T ATA RIS FAT AT WA
&g qT F$ qr qrady § | AT AT wwwwr
¥ HEN g ) 47 Fg1 ), 7@ 5 =g
aoa feg F1 gaT & ) 9F 5H 0T T AEAE
2 fr IgA o aF W wggy T8 Far w7
¥ FF ERETT AT 57 o g T | & go@ar
g fF e frfres oF 2 %0 g I99)
TFd F iy TACAT JrAv g qv ) IAT
ag %@l f& q5q fag ¥ Ifod I8 a8 F&T
T g Y TIAT qaTT w1 & 1 T AT
34 T FT AR A1y & 4 R A g7 AT
TEN AT | TR FFTFT Fol W o foram AL
qfrg Sw & Tar| 2592 (forq &9 A
&Y F a1 Iq7 Fg1 5 FF Az a9T
F QAT AR GA FAT 8 | H §F &
&3T FT YIW F JOA AN UL A
T 3g% g F AfFEe gz 9T ¢
FEF 4727 IA4 NS AL FT ATE
wre & X 7g Far fF & ArIRY AALQ
§ dfwee ¥ @aT AW T FT @
oa § TR FAENG qIgT AT @I §
. GRETE qET & 1 FT I9A Fa) 6 wow
Caga 3T F Q@ At &g, WA @ € g,
gaferg =T O @v AT | RA ETr
T ¥ fow gary 9w 7 arAr & @l
o1 W afee wadt 47 & wT A g
g gt wE g ud | wehl i 7g FRTAR
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et 3T =€ g A § faed Fue A ar
AT 99T @I a7 | A7 OF AT AVEaH
%, W} ¥ FTSNT g | A FE FAF A€
QlST &7 AR FU g § T AWM FT
o W@ 9T | (=mEue)

it gz wure fomrent (demw) ¢ 99-
AATETR WEIRT,  (WRUT)

ot fafrrwrm fag (Fagte) @ =9 st
afsd | (=gwuTa)

SHRI KAMAL MORARKA (Rajasthan):
Sir, ask the other Members to sit down

... (Interruptions) .... He has raised a
very important issue ... . (Inferruptions)

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : I will not allow any-
body else to speak .... (Interruptions) ..
Please sit down .... (Inferruptions) ....

st wuer Tag W= s aR frewnT
frr o giar A G FE Ao @)
g | I et fireaaT T fwar T e
AR W @S A g 1 o
fraoad & fouq wfdnde &1 gAwe-
A9 ST oY, ag 2@ & v | TAHT FoAE
7 & f% e Sfrreft fedwm & 7Y < mam
Ty *Y R 15 ag aw 7 & fet A1
fFeda FT & T3 Fm A1 1 aga & @ifarw
T | 7RI T Far aar & nfrde 7
fewaws w1 g &, 7% qfere ©ow ]
A7 T ag T a1 5 qH ag T fw
w7 frorT w® & w0 OF ©
g ... . (waa™)

ot fewr T®@ : g "@iEge, A4
TrEaTe & 6 g fafaeex oee 38
faTe 5T

Sir, 1 want the Home Minister to react to
this .... (Interruptions) .. ..

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN) : Sir, may [ inter-
vene ? I am sorry for what has happened
to the hon. Member. But unless I know
the full facts of the case I won't be able
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. [Shri S. B Chavan]

to react. I will get the necessary informa-
tion from the Government of Punjab and
then opprise the House about it ....
(Interruptions) . ...

SHRI YASHWANT SINHA : Sir. the
Member has raised a very very important
issue. Tt is contempt of Parliament
and nothing less. It is contempt. of this
House. Therefore, while the Home Minister

collects the information T would plead with -

you that the matter which Mr. Mann has
raised be referred to the Privileges Com-
mittee immediately without any delay . ...
(Interruptions) . ...

THE VICE-CHAITRMAN (SHRI
JAGESH DESAI) : The Chairman has
received it and he is looking into it. Mean-
while, whatever the Home Minister sug-
gested, we will go by it .... (Interrup-
lions) . ... *

=Y WA Tag @ w7 37 fafsdw

FFE FT AT AT

w1 fameeT T=v : g fafasy dona
TqHE ¥ FeFE FT wFAI § | AU 7G
aefew @ oo ww 9% e fafaweT
arged gl F waA AT H ATARIL
THAT FTOT |

st gEo dYo Weglw : THF M A A
A 87 £t g8 wifwrer Fwar | e
sAmd faw aRd § A8 SraEro an
#1 Ffer FEM | AR 7T aF 7 FfEEErs
T & 91 qT $¥ew &, gHfAC WH OF
FgaT Aqfvwa T |

st gl AT Fawren : & qraan arga’
¢ (srm)

THE VICE-CHATIRMAN (SHRI

JAGESH DESAT) : This matter is closed.
Mr. Swamy ... (Interruptions) ....

st glm A fawien ;w9 A€
[T gy § (wrwam)

oY s wETRA (WG ) ¢ guEsr
saey A1, A fufyeet 7iga & aF THH
w1t 7o (erwew)

[RAJYA SABHA]

1

]
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SHRI SUBRAMANIAN SWAMY: 1
have only one point .... (Interruptions).

To HAUT AGAT : FFET &1 @IT T
qrg-aTq JIET Q. .. (Sw=e™)

SHRT SUBRAMANIAN SWAMY : If
the Punjab Government is as inhibited as
the Uttar Pradqsh Government . ...

THE VICE-C HAIRMAN (SHRI
JAGESH SWAMY : On the subject now
.. .. (Unterrupitons)

sﬁtgi‘awafg:r: qT qF FRL T
... (w=aw) FRITT W L. ..

SHRI SUBRAMANIAN SWAMY : 1
have only one point .... (Interruptions)

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : Please sit down. No
cross-talk. Please cooperate.

sitwfa amt afgw - ﬁma’, Fo dfo
T FAT ® Al .. (swEem)

SHR1 SUBRAMANIAN SWAMY : In
view of the fact that we must bring all
these charges of inventions and newspaper
speculations to end, it would be appro-
priate if the Finance Minister himself pro-
poses in this House a Joint Parliamentdry
Committee to examine this securities scam.

st faen wa et (Iac waw): #
ggaRTEer ST ¥ SrdAr e fr feamam
¥ 1. . . (=ew) @ faed q% ara-
e we gelt wifgm, fewem @
arfgy . . . (saEwe) '

SHRI P. UPENDRA (Andhra Pradesh):

The Finance Minister is here and he may
react.

THE VICEECHAIRMAN (SHRI
JAGESH DESAI) : You want the Fimance
Minister to react. Let Mr. Upendra and
Mr. Maran - speak first .... ({nterrup-
tions) "

SHRI. DIPEN GHOSH : When is the
: take place ? The Finance
Minister is here, . ,
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THE = VICE-CHAIRMAN. (SHRI
JAGESH DESAI): I will allow Mr.
Upendra, Mr. Maran and Mr. Yashwant
Sinha to speak.

SHRI P. UPENDRA : You are asking
us as to in what form it should be dis-

cussed. The Government should not
waste even an hour to «clear as
well as explain to the nation as

to what has happened. What 1 suggest is
that all the papers including the Janakira-
amn Committee report should be circulated
today and tomorrow the Government must
come forward for u discussion and the
whole day should be allotted for this.

SHRI MURASOLI MARAN (Tamil
Nadu). Mr. Vice-Chairman, the amount
involved in this fraud is really mind-boggl-
ing. Yesterday it was Rs. 3,000 crores.
Today it has increased to Rs., 3,500 crores.
Here is a newspaper headline which says,
“Transactions worth Rs. 2,70,000 crores
conducted outside books”. This is mind-
boggling. And today we have read in the
newspapers that the Government is consi-
dening appointing a Joint Parliamentary
Committee with an Opposition Member as
its Chairman. So, in that case, it will simp-
lify the matter. That is why I would like to
know the reaction of the hon. Finance
Minister.

SHRI YASHWANT SINHA : Sir, I must
confess right in the beginning that duriog
the last one year, [ have deliberately refrain-
ed from speaking on matters which con-
cern the Finance Ministery because of that
peculiar predecessor-successor = syndrome.
But if I do not express my views and my
party’s views in this matter today, then 1
will be failing in my national duoty. As
you vyourself have said, Sir, the eyes of
the people of this country are -on us today
because it is a very serious matter. I
entirely commend the suggestions which
have been made by various hon. Members
and Mr. Subramanian Swamy just now that
if the Government was to accept our
suggestion of setting up a Joint Parliamen-
tary - Committee to go into this  scandal,
then ... (Inierruptions)

[8 JULY, 1992]
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SHRI P. UPENDRA : At the end of
the discussion.

SHRT YASHWANT SINHA : It does
not rule out a discussion. I have been saying
since morniig, let us decide the form of
the discussion. I am intercsted, my party
is interested and everybody in this House
is interested that we should discuss this
matter in great detail. But at the end of
it, we would like the Government to
appoint a Joint Parliamentary Committee
1o investigate this matter,

SHRI N.K.P. SALVE (Maharashtra) :
Sir, you are the final arbiter to determine
the procedure of this House and we will
abide by whatever you decide. But that
procedure will have to conform to the rules
which we observe and, in this context, I
weuld like to observe two things.

Firstly, if we are purely expressing our
views on the Scam, on the merits themselves
or on how it should be admitted and in
which form it should be admitted, etc., 1
think I must support what Mr. Upendra
has said. Let us think of discussing it
tomorrow or the day after. Let us have
a Short-Duration Discussion or a Calling-
Attention Motion, something which con-
forms to the rules of the House. That is
number one.

Number two: So far as the anxiety
about the Scam is concerned, it is not
corfined to the Oppossition only
(Interruptions) . . ..

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : That is what 1 have
already said.

SHRI N.K.P. SALVE : The whole nation
is worried about it and the Parliament
owes—it is not only they—its responsibility
to the nation. So, let there be some degree
of objectivity, some seriousness and somie
serenity about it. Therefore, to bring some
meaning to the debate which is to take
place, we need to go through all the debate
which is to take place, we need to go
through all the documents. The JYanakira-
man Committee Report has come out only
yesterdny or the day before. I have not
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got it and I have not read it. T do not
know whether the other honourable Mem-
bers have read it.

SHRI KAMAL MORARKA : I have got

it! .... (Interruptions)

SHRI N.K.P. SALVE : T have not got
it .... (Interruptions) .... All of us have
not got it.

SHRI KAMAL MORARKA : I have got
it .... (Interruptions) . ...

SHRI N.K.P. SALVE : I do not know
how he has got it! .... (Interruptions) ..

SHRI JAGESH PRASAD MATHUR:
That is the normal leakage .... (Inferrup-
tions) ....

SHRI N.K.P. SALVE : Yes, that is the
normay leakage! .... ({nierruptions) . ...
Sir, the honourable Mcmber got it even
before it was signed! .... (Interruptions)
... He got the Report even before it was
signed ! .... (Interruprions) .... My fer-
vent appeal, my submission to the Opposi-
tion, is this : Certainly we will discuss it.
There is nothing for us to hide Anything.
We are prepared. We are prepared to face
a whole debate and we are willing to parti-
cipate. We are as much concerned as you
are concerned. The only thing is this:
Let us do it in a fair and proper manner
and let it conform to the rules. That is
number one.

The second thing is that 1 would like
to request the honourable Finance Minister
to circulate the Janakiraman Committee
Report as soon as he can. Thank you, Sir.

SHRI P. UPENDRA : Today itself.

THE VICEFCHAIRMAN (SHRI
JAGESH DESAI) : Prof Saurin Bhatta-
charya.

PROF. SAURIN BHATTACHARYA

(West Bengal) : Sir, 1 think the issue has
been discussed from a certain angle, the
Securities Scam. But the term “Scam” itself
is not found in any of the dictonaries ....
(Interruptions) . ... But, in India, in the
economic dictonary, it has now becomc
a colloquial thing and therein lies the
danger .... (Interruptions) . ...
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SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu) : It is there in the Chambers
Dictionary.

PROF. SAURIN BHATTACHARYA :
But not in the Oxford Dictionary. Any-
how, let us leave aside the dictionary part
of it. The question is what has happened.
Has it really created in the minds of the-
people that our entire economy is really
moth-eaten ? This moth-eaten character is
not confined only to the banking system,
but it covers the other areas also. The
point is that the share market is a manipu-
lating market and it is manipulating the
entire economy. That is the position that
this counlry is coming to now and the
abysmal depth .... ({nterruptions) . ...

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : What do you want to
say now 7 Come to that.

PROF. SAURIN BHATTACHARYA :
Whether it is Rs. 3,500 crores or
Rs. 35,000 crores nobody knows. The figure
of two laks crores is mentioned today.
Therefore, as a vesult of the discussion,
there should be a Joint Parliamentary
Committee, as has been suggested by many
friends including the Leader of the Oppo-
tion to which, perhaps, the Deputy Leader
of the Congress(I) Party did not seem to
be so inclined. That should be the
objective of the discussion, purposeful
discussion, as was suggested by Mr. Salve.
Thank you, Sir.

Jqawray (st wAw qm) : aga
g T SEF FAR, WA fewAww FwAr
g1 T FT g S9R a1 7 7g feaige
HO A

SHRI KAMAL MORARKA : Sir, before
the Finance Minister speaks, I want to
make only two points. You have told me
that you would permit me to speak.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): All right.

SHRI DINESHBHAI TRIVEDI (Guja-
rat): Sir, [ also want to speak. You should
allow me .... (Interruptions) .. Itis
not fair .... (Interruptions) ....
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): T think we should now
come to the brass tacks. Let us hear what
the ¥in:mce Minister has to say.

SHRI DINESHBHAI TRIVEDI I -only
want one minute. I have been raising my
had for quite some time.

SHRI KAMAL MORARKA : Sir, I
want to make only two very small points.
1 am grateful to Mr. Salve because what
we wanted to hear from the Minister he
has said. He has said that the Government,
that the Treasury Benches, are ready for a
full-fledged discussion. All that we have
been asking since morning is this. And I
am astonished that even ‘it is becoming a
debatable point whether the scam is the
most important issue troubling the country
today. I think, that is beyond doubt.. In
what form the discussion may take place,
who initiates the discussion and in what
form is not important. What is important
is that there should be a threadbare, full-
‘fledged discussion. Sir, the . figure of
Rs. 3,500 crores is mentioned. I want to
sbring it to the notice of the House that
-the lotal transaction as per the Jdlhlkll'a-
man Report . ...

THE *VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. Morarka, it is a
matter of detail.

.. SHRI KAMAL MORARKA: I want the
Finance- Minister to confirm while he is

_responding only two points .... (Inferrup-
T‘-t,ians)_ . - IR
SHRI SKT. RAMACHANDRAN

[”;gmil-Nadu): Sir, please listen to me . ...
(Interruptions)

~ THE"  VICE-CHAIRMAN
JAGESH DESAI) : 1t is for the Finance

.- Minister to decide in what form it is to
bc dlscusscd (Inlerrupttons)

D SHRI. KAMAL MORARKA: -Don’t be
'_}:"a_fraid. _\?V'hy are you afraid of the.figures ?
%ozoSHRIE- S K.T. . RAMACHANDRAN::.. We
" are not afraid. (Imjerruptions)
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THE VICE-CHAIRMAN (SHRY
JAGESH DESAI) : Please sit down. It is
for the Finance Minister to decide. The
Finance Minister will take care of it.

SHRI KAMAL MORARKA: Sir, I want
the Finance Minister to * tell the House
whether he agrees or not that since the
House adjourned. in the middle of May,
whatever disclosures have come had
changed the ' complexion of the entire
matter totally. He must agree to that and
have a discussion with that in view ....

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): There cannot be any
condition,

'SHRI KAMAL MORARKA: The issue
is that four foreign banks have transacted

two-thirds of the entire securities busi-
ness ....
©..THE VICE-CHAIRMAN (SHE1

JAGESH DESAI) : It is known Mr. Kamal
Morarka. It is a question of detail. = '

. SHRI KAMAL MORARKA
the issue.

.SHRI DINESHBHAl TRIVEDI: Sir,
the ﬁgure has lost at its meaning because
every day it is compounded and riging.
‘Whlle we are discussing the modality.“ 1
_am really worried that the economy. iteelf
‘has come to a standstill. I am not worried
'1h0m !he biz people who have money..1
am w_ompc_l_ about the smaller guy, Sir, it
is very serious. First of all, you lured the
people in your Budget that . ... '

- THE ' - VICE-CHAIRMAN "~ (SHRI

JAGESH DESAI) : MNa discussion -Plsssp.
What we want i& in what fonn we mll
 have - the discussion:

SHRI DINESHBHAI TRIVEDI: First
of all you.lured the people. to.come. . Amd
when they come, the whole thing is stopped.
They ciundt-'even get out. Today ihe in-
vestor cannot ‘even get ‘out. -It is for the
first time in the history of any stock

--market that it is closed for days- tege!hcr
The second’ thing is,” Sir, while T ani mot
< sitting “on anybody'y -judgement-y catinot
because I do not have the whols-thiny in-
front of me; perhaps, the Fimance Minister

: That is
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w.. ... (Shri Dineshbhaj Trivedi)

has ; otherwise, I do not understand - that

the Reserve Bank Governor ....
THE  VICE-CHATRMAN

JAGESH DESAI):

allow. (Interruptions).

(SHRI
No, no. T will not

SHR1 DINESHBHAI TRIVEDI: How
do you give him a clean chit ?

. THE VICE-CHAIRMAN ASHRI
IAGESH DESAI) : Please do mnot brmg it.

SHRI DI‘\IESHBHAI TRIVEDI : How
do you give 2 clean chit to the Reserve
Bank ‘Governor ?

THE. VICE-CHAIRMAN (SHRI1
JAGESH DESAI): Now the Finance
Minister.

SHRI DINESHBHAI TRIVEDI: I do
mpt . understand - that. It imeans you.are
‘sending a signal to the CBI mot to touch
the Reserve Bank Governor. It is not fair.

" THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. Finance Minister.

THE MINISTER OF FINANCE (SHRI
"MANMODHAN SINGH): Mr. Vice Chair-
fmuu,‘ Sir,” our Government shares the.deep
“concern, anxiety and anger of the House
‘and of the couitry in this matter. And we
do riot want to hide anything. We are ready
“for any discussion, in any form in which
“the Opposition would like to approach this
“iattér.. (Interriiptions).

A SR g
;mwh L. twdém)

ot swﬁa L] (wwm!r)
aE (o)

. SqewTE (ﬂfrsﬁuiwﬁ) o Wré
_AYER QA AW (o) .
I A E%rquzra‘f«ﬁ' #} ?

'SHRI MANMOHAN SINGH: Sir,. some
.Miembers have -asked that -copies of

ﬂmuﬂmd Jannhu.amnn Report should be
. pndg .avmltble .

o

aaﬁm arferat
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AN HON. MEMBER: The first also.

SHRI MANMOHAN SINGH: The first
also. Copies of the second report were
placed in the Parliament Library. Today
we are in a position to make copies of that
report availsble -to all ‘Members in Enplich
and Hindi and that will be dome by this
evening.

Sir, we do .not belicve that this is an
issue which should be approached in a
partisan manner. The health of the country’s
fimancial systemn is of concern to the
Government. And I take it that it is of
concern to all the hon. Members of the
Opposition. We want to cvolve modalities
in which this:discussion can take place in
a manaer- befitting the digaity of this House,
and at the end of the discussion
(Interruptions).

SHRI KAMAL MORARKA : The
Finance Minister is telling us that the dis-
cossion should be in a manner befitting

‘the -dignity of the House. Why do the

Members that side clap? Is it in keeping
with the dignity of the House ?

SHRI MANMOHAN SINGH : We aee
ready for any foerm of discussion any time
that you want. At the end of the .discus-
sion, it will be our endecavour to reach a
conclusion - which is acceptable to -all the
segments of the House because as I said,
we do not want to approach this 4msk in
a narrow partisan way. We want to take
all the opinions that may be exprested on
the subject in the House and T feel confi-
dent that in this matter we can take a
collective view which will be acceptable
to all shades of opinion in this House.

SHRI KAMAL MORARKA : We agree.

THE VICEECHAIRMAN
JAGESH DESAI) :
thing ?

st faweae wew @ weT arfga, wrode

fafres args #1 At fF g AT A
AT s TR &1 N e §

(SHRI
May I suggest some-

AT AEgd Y uaAEw @ oWear 1 Ay

fee & fr few gmiw 7 oo aad
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f& 9g 9y fog w7 4 femwwm ¥ fag
qHE HTAT =789 & ?

THE VICECHAIRMAN (SHRI
JAGESH DESAI) : I think et 3 o'clock

tet. the teader of all parties sit today and
decide the form of discussion.

SHRI S. JAIPAL REDDY : I have oae
additional suggestion to make. Along with
the reports of the Janakiraman Committee,
the Gavernment mnst make a sno muoto
statement.

THE VICECHAIRMAN (SHRI
JAGESH DESAI) : That we can decide.
We can request the Finance Minister and
if he is prepared to make a statermemt'also,
he will do it. Let us meet at 3 O’clock.arnd
discuss it among ourselves.

o weT we fag (fqg17) « Savsuer
WEIET, T UF Il F 997 |

Jrawmr (it wrw d@f) ;=T
STAERT FF TeA g 7
" SHRI MANMOHAN SINGH: If the

Opposition would' like me to make. a suo
mote statement, I am quite prepaded fod it

SHRI GURUDAS DAS GUPTA : We
will discuss the matter.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh) : As you suggested;, Sir,
let all the leaders of the parties meet in
the Chamber today at 3 O’clock and dectdc
about the modalities.

st wiwT syt fag s enw oY

U OF GEU ATV F( G F | FYAT
oY g1 § ... (mawwm) .. sgf,
IEENTERS ST AT TF AT FT 97 & |
AT A FN A ! AW =eAr F1 AW
g fF s= o ... (rewmw) ... w
SATAT FT IO YT iforg |

THE VICE-CHAIRMAN
JAGESH DESAI :
special mentions.

(SHRI
Now we take -up
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SHRI SHANKAR DAYAL SINGH: 1
have a paint. of order. Kindly hear me.

SHRI YASHWANE SINHA » Thew: -is
a stranger in the House. :

THE VICECHAIRMAN  -(SHRI
JAGESH DESAI) : Now the new Mmrster
will be mtrod\]ced

INTRODUCTION OF MINISTER -

THE LEADER OF THE HOUSE (SHRI
SB; CHAVAN) : 1 kave greati pleaswre

introdusing Kuneari Selja, Deputy Mmﬂtcr

for Education and Culture.

W WA wgW (T[|iOg)
gARgw S, O o maedr w1 ek
AT ayereqy 7 T g § foafs soam
F T FT YR ERAT IS TR F AT awey
2, ¥frer frawl =17 30 WS & wwg
W I T HAT ET A T AT,
e wifE auT e ¥ fm sowew
# =g gy Tifge !

THE VICE-CHAIRMAN (SH®
JAGESH DESAL) : Now, we take .up
Specinl Meations. Mr. Mohinder Singh
Lather. (Interruptions)

SHRI " PRAKASH YASHWANT
AMBEDKAER (Nomginated) : Sir,  befoné
you -tuke- vp Speeial -Meations, I want fo
make a sybmission.

THE VICE-CHAIRMAN (SHRJ
JAGESH DESAT) : 1 have already called
Mr. Lather. You ean make your pORH
togtorrow. ‘Nat today. Mr. Lather please. .

SPECIAL MENTIONS
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